
 

Open Offer (“Offer/Open Offer”) for acquisition of upto 4,48,734 equity shares of ` 10 each, representing 26.00% of the paid up 
equity share capital of Target Company, as of the 10th working day from the closure of the tendering period, of Sarda Proteins 
Limited (hereinafter referred to as (“SPL/Target Company”), from all the public shareholders of Target Company, by M/s Ritika 
Vegetable Oil Private Limited (hereinafter referred to as “Acquirer”) and Mr. Babulal Data (hereinafter referred to as “PAC1”), 
Mr. Deepak Data (hereinafter referred to as “PAC2”), Mr. Ajay Data (hereinafter referred to as “PAC3”), Mrs. Nidhie A Data 
(hereinafter referred to as “PAC4”) and Mrs. Ritika Data (hereinafter referred to as “PAC5”) as Persons Acting in concert 
(“PACs”) with the Acquirer at a price of ` 6.26 (Rupees Six and Twenty Six Paise Only) per equity share, payable in cash, 
pursuant to and in compliance with regulation 3(1) and 4 of Securities and Exchange of India (Substantial Acquisition of Shares 
and Takeovers) Regulations, 2011 and subsequent amendments thereto (hereinafter referred to as “SEBI (SAST) Regulations, 
2011” or “SEBI (SAST) Regulations” or “The Regulations”).
This Detailed Public Statement (the “DPS”) is being issued by Hem Securities Limited (“HSL”), the Manager to the Open Offer 
(“Manager to the Offer”), for and on behalf of the Acquirer, in compliance with Regulations 3(1) read with 13(4), 14(3) and 15(2) 
of SEBI (SAST) Regulations, 2011, pursuant to the Public Announcement dated Wednesday, April 03, 2019 (“PA”). The PA was sent 
to the BSE Limited (“BSE”) & and Calcutta Stock Exchange (“CSE”) on Wednesday, April 03, 2019, was filed with the Securities 
and Exchange Board of India (“SEBI”) on Thursday, April 04, 2019 and was sent to the Target Company at its registered office on 
Thursday, April 04, 2019, in terms of Regulation 14(2) of the SEBI (SAST) Regulations, 2011 and subsequent amendments thereto.
Pursuant to the Share Purchase Agreement dated Wednesday, April 03, 2019 (as defined in Part II of this DPS –“Background to the 
Offer”), the Acquirer made an Offer in accordance with Regulation 3(1) of the SEBI (SAST) Regulations to the public shareholders of 
the Target Company (“Public Shareholders”).
DPS is now being issued in compliance with proviso to Regulation 13(4) of the SEBI (SAST) Regulations within 5 (five) working days 
of PA as mentioned above.
I.	 ACQUIRER(S), PAC(S), SELLER(S), TARGET COMPANY AND OFFER:
A.	 INFORMATION ABOUT THE ACQUIRER – M/s. Ritika Vegetable Oil Private Limited
A.1.	� M/s. Ritika Vegetable Oil Private Limited, (hereinafter referred to as “ACQUIRER”) (“RVOPL”) is a private limited company 

incorporated on September 07, 2013 under the Companies Act, 2013. The CIN number is U15142RJ2013PTC043733. There 
has been no other change in the name of the acquirer since its incorporation. The PAN of Acquirer is AAGCR6057F.

A.2.	� The Registered Office of the Acquirer is located at D-47, Laxman Marg Hanuman Nagar Vaishali Nagar Jaipur - 302021 Rajasthan 
India. Further, there has been no change in the registered address of the Acquirer Company during the last 5 years.

A.3.	� The Acquirer is part of the Data Group.
A.4.	 Acquirer is engaged in the business of manufacturing of Vegetables Oil and Fats (excluding corn oil)
A.5.	� The Authorized Capital of the Acquirer is ` 1,00,00,000 divided into 10,00,000 shares of ` 10 each. The shares of Acquirer are 

not listed on any stock exchange in India or abroad.
A.6.	 The Directors of Acquirer are as below:-

NAME DIN DATE OF APPOINTMENT
Mr. Deepak Data 01672415 08/01/2019
Mr. Shailendra Kumar Singh 08340453 24/10/2013
Mr. Laxmi Narayan Gupta 06718386 25/01/2019

A.7.	� Acquirer does not hold any shares in the Target Company. There are no Directors on the Board of Directors of the Target Company 
representing the Acquirer.

A.8.	 The shareholding pattern of the Acquirer, as on the date of this DPS, is as under:

Sr. No. Name of Shareholders Number of Equity Shares Shareholding (%)
1 Mrs. Nidhie A Data 3,50,000 35.00
2 Mrs. Ritika Data 3,50,000 35.00
3 Mrs. Mohini Devi 3,00,000 30.00

Total 10,00,000 100.00
A.9.	� The main Promoters of the Company are: Mrs. Nidhie A Data and Mrs. Ritika Data.
	 The following Individuals and entities form part of the Promoter Group of the Acquirer:

Individuals
Entities

HUF
Deepak Data (Director) Babulal Data (HUF)
Babulal Data Ajay Data (HUF)
Mohini Devi Deepak Data (HUF)

Partnership Firms
Amol Data M/s. Vijay Industries
Namya Data M/s. Bishambhar Dayal Hariram Bhargav

Companies and LLPs
Girish Mohan Ganeriwala Amol Infraproperties Private Limited
Renu Devi Ganeriwala Bharat Sync Technologies Private Limited
Anay Ganeriwala BRS Solvex Private Limited
Anup Ganeriwala Datagroup Holdings Private Limited
Ajay Data Data Dot Com Limited
Dhruva Data Payarelal Babulal Vegetable Oil Private Limited
Rishab Data Rishab Infraproperties Private Limited
Tarun Kumar Jain Saurabh Agrotech Private Limited
Manjari Jain Secure Online Private Limited
Pooja Jain Shree Hari Agro Industries Limited
Varun Jain Data Infocom Limited

Data Spamjadoo System Private Limited
Data Xgen Technologies Private Limited
Dhruva Infraproperties Private Limited
Data Ingenious Global Limited (formerly known as Data Infosys Limited)
Data Spiritual Foundation

	� None of the persons mentioned above except for Mr. Babulal Data, Mr. Deepak Data, Mr. Ajay Data, Mrs. Nidhie A Data and Mrs. Ritika Data are 
participating or interested or as Person Acting in Concert with the Acquirer in this Offer. 

A.10.�Acquirer, its Promoters / Persons in Control and Directors have not been prohibited by SEBI from dealing in securities in terms 
of Section 11B of the SEBI Act, 1992 as amended (the “SEBI Act”) or under any of the regulations made under the SEBI Act.

A.11.�Acquirer and its Promoters / Directors do not have any interest or relationship with the Target Company or its Promoters, 
Directors or its Key Managerial Personnel. 

A.12.�The brief Audited financials of the Acquirer for the last three years are as under: 
	 Standalone Financials							                      (in ` Lakhs unless specified)

Particulars
For the period ended

31.03.2018 31.03.2017 31.03.2016
Total Revenue 22275.57 35608.85 36262.76
Net Profit/ Loss 183.71 205.44 296.29
EPS (` per share) 18.37 20.54 29.63
Net Worth/ Shareholders Fund 818.75 635.04 429.60

	� Source: The financial information as set forth above has been extracted from Acquirer’s audited standalone financial statements as on and for the financial 
years ended March 31, 2018, March 31, 2017 and March 31, 2016.

A.13.�Acquirer confirms that currently there are no pending litigations pertaining to securities market to which it has been made a party. 
A.14.�Acquirer has not held and does not hold any Equity Shares of the Company as on the date of this DPS. 
A.15.�CA Vaibhav Agarwal (Membership No. 402984, FRN. 017493C), Partner of VANJ & Associates, Chartered Accountants, having 

their office at 71-A Vivek Vihar, New Sanganer Road Jaipur - 302019, India has certified and confirmed vide certificate that the 
Networth of Ritika Vegetable Oil Private Limited as on March 31, 2018 is ` 8,18,20,049 (Rupees Eight Crore Eighteen Lakh 
Twenty Thousand forty nine Only) and further also confirms that the company has sufficient means to fulfil obligations under 
this Offer.

A.16.�Neither the Acquirer nor any of the Companies with whom the Acquirer is associated is/are in securities related Business and is 
registered with SEBI as a Market Intermediary.

A.17.�The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the 
SEBI Act, 1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.

	 PAC1 – Mr. Babulal Data
a)	� Mr. Babulal Data, (“PAC1”) is an Indian National aged 68 years having PAN Number AAQPD7663J and his residential address is 

A-115, Bank Colony Alwar 301001 Rajasthan India and his email id is cmd@data.in and mobile number is 9829099922.
b)	� PAC1 is a Commerce Graduate by qualification and has experience of about 32 years in the field of Edible oil manufacturing, 

marketing, Industrial forecasting, Trade Organizations and other related areas. 
c)	� PAC1 has associated with BRS Solvex Private Limited, Secure Online Private Limited, Rishab Infraproperties Private Limited, 

Amol Infraproperties Private Limited, Dhruva Infraproperties Private Limited, The Central Organisation for Oil Industry and Trade, 
Shree Hari Agro Industries Ltd, Data Dot Com Limited, Data Ingenious Global Limited (formerly known as Data Infosys Limited) 
& Saurabh Agrotech Private Limited as a Director and his DIN is 00286357. 

d)	� PAC1 does not hold any equity shares in the Target Company. PAC1 also does not have any other interest or relationship with the 
Target Company or its Promoters, Directors or its Key Managerial Personnel. 

e)	 �The Networth of PAC1 as on April 1, 2019 is ` 13,51,00,522 (Rupees Thirteen Crore Fifty-one Lakh Five Hundred Twenty two 
only) and the same is certified by CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ & Associates, Chartered 
Accountants (FRN No. 017493C). PAC2 has sufficient liquid funds as on date to fulfill his monetary obligations under this Open 
Offer. 

f)	� PAC1is neither the promoter of Target Company or Acquirer nor does he hold any directorship in the target Company or Acquirer.
g)	� He has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act, 

1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.
	 PAC2 – Mr. Deepak Data
a)	� Mr. Deepak Data, (“PAC2”) is an Indian National aged 40 years having PAN Number ACNPD4067H and his residential address 

is D-47, Laxman Marg Hanuman Nagar Vaishali Nagar Jaipur - 302021 Rajasthan India and his email id is deepak@data.in and 
mobile number is 9828077777.

b)	� PAC2 is a Post Graduate by qualification from Leeds Metropolitan University, United Kingdom and has experience of about 15 
years in the field of Edible oil manufacturing, Industrial forecasting, Trade Organizations and other related areas. 

c)	� PAC2 has been associated with Ritika Vegetable Oil Private Limited, Data Infocom Limited, Data Ingenious Global Limited 
(formerly known as Data Infosys Limited), Data Dot Com Limited, Shree Hari Agro Industries Ltd, Datagroup Holdings Private 
Limited, Data Spamjadoo System Private Limited, Data Xgen Technologies Private Limited, Bharat Sync Technologies Private 
Limited, Dhruva Infraproperties Private Limited, Amol Infraproperties Private Limited, Rishab Infraproperties Private Limited, 
Secure Online Private Limited, Data Spiritual Foundation & BRS Solvex Private Limited as a Director and his DIN is01672415. 

d)	� PAC2 holds 35,000 equity shares in the Target Company. PAC2 does not have any other interest or relationship with the Target 
Company or its Promoters, Directors or its Key Managerial Personnel. 

e)	� The Networth of PAC2 as on April 1, 2019 is ` 10,05,07,046 (Rupees Ten Crore Five Lakh Seven Thousand Fourty six only) 
and the same is certified by CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ & Associates, Chartered 
Accountants (FRN No. 017493C). PAC2 has sufficient liquid funds as on date to fulfill his monetary obligations under this Open 
Offer. 

f)	� PAC2 undertakes not to sell the Equity Shares of the Target Company held by him during the “Offer Period” in terms of Regulation 
25(4) of the Takeover Regulations. 

g)	� PAC2 is neither the promoter of Target Company or Acquirer nor does he hold any directorship in the Target Company. However, 
PAC2 is holding directorship in the Acquirer Company.

h)	� He has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act, 
1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.

	 PAC3 – Mr. Ajay Data
a)	� Mr. Ajay Data, (“PAC3”) is an Indian National aged 46 years having PAN Number ABKPD6905E and his residential address is 

D-47, Laxman Marg Hanuman Nagar Vaishali Nagar Jaipur - 302021 Rajasthan India and his email id is ajay@data.in and mobile 
number is 9828066666.

b)	� PAC3 is a Graduate of the Rajasthan University. After doing Post Graduation diploma in Computer Science, he achieved his MBA 
in Computer Sciences from Newport University, USA and obtained his PhD from Netherlands in Electronic Data Processing. He 
has an experience of about 20 years in the field of IT industry and other related areas. 

c)	� PAC3 has been associated with Toko Innovation Studios Private Limited, ALBJ Technology Ventures Private Limited, Data 
Spiritual Foundation, Secure Online Private Limited, Rishab Infraproperties Private Limited, Amol Infraproperties Private Limited, 
Dhruva Infraproperties Private Limited, Bharat Sync Technologies Private Limited, Data Xgen Technologies Private Limited, Data 
Spamjadoo System Private Limited, Datagroup Holdings Private Limited, Data Dot Com Limited, Saurabh Agrotech Private 
Limited & Data Infocom Limited as a Director and his DIN is 01133538. 

d)	� PAC3 holds 25,000 equity shares in the Target Company. He does not have any other interest or relationship with the Target 
Company or its Promoters, Directors or its Key Managerial Personnel. 

e)	� The Networth of PAC3 as on April 01, 2019 is ` 9,79,20,054 (Rupees Nine Crore Seventy Nine Lakh Twenty Thousand Fifty Four 
only) and the same is certified by CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ & Associates, Chartered 
Accountants (FRN No. 017493C). He has sufficient liquid funds as on date to fulfill his monetary obligations under this Open Offer.

f)	� PAC3 undertakes not to sell the Equity Shares of the Target Company held by him during the “Offer Period” in terms of Regulation 
25(4) of the Takeover Regulations. 

g)	� PAC3 is neither the promoter of Target Company or Acquirer nor does he hold any directorship in the Target Company or Acquirer.
h)	� He has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act, 

1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.
	 PAC4 – Mrs. Nidhie A Data
a)	� Mrs. Nidhie A Data, (“PAC4”) is an Indian National aged 44 years having PAN Number AAEPJ1559M and her residential address 

is D-47, Laxman Marg Hanuman Nagar Vaishali Nagar Jaipur - 302021 Rajasthan India and her email id is nidhie@data.in and 
mobile number is 9828558000.

b)	 PAC4 is a Graduate by qualification from Lady Shriram College, Delhi and has experience of about 12 years.
c)	� PAC4 is associated with Payarelal Babulal Vegetable Oil Private Limited and Data Spiritual Foundation as a Director and her DIN 

is 01175329. 
d)	� PAC4 holds 15,000 equity shares in the Target Company. She does not have any other interest or relationship with the target 

company or its promoters, directors or its Key Managerial Personnel. 
e)	� The Networth of PAC4 as on April 01, 2019 is ` 4,57,19,556 (Rupees Four Crores Fifty Seven Lakh Nineteen Thousand Five 

Hundred Fifty Six only) and the same is certified by CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ 
& Associates, Chartered Accountants (FRN No. 017493C). She has sufficient liquid funds as on date to fulfill his monetary 
obligations under this Open Offer. 

f)	� PAC4 undertakes not to sell the Equity Shares of the Target Company held by her during the “Offer Period” in terms of Regulation 
25(4) of the Takeover Regulations. 

i)	� PAC4 is the Promoter of the Acquirer. However, PAC4 is neither the promoter of Target Company nor does he hold any directorship 
in the Target Company or Acquirer.

j)	� She has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act, 
1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.

	 PAC5 – Mrs. Ritika Data
a)	� Mrs. Ritika Data, (“PAC5”) is an Indian National aged 35 years having PAN Number AFSPG0684F and her residential address is 

D-47, Laxman Marg Hanuman Nagar Vaishali Nagar Jaipur - 302021 Rajasthan India and her email id is ritika_g3@yahoo.com 
and mobile number is 9828458000.

b)	� PAC5 is a Bachelor in Business Administration by qualification from IILM College, Delhi and has 10 years of experience. 
c)	 �PAC5 has associated with Payarelal Babulal Vegetable Oil Private Limited and Data Spiritual Foundation as a Director and her DIN is 02045946. 
d)	� PAC5 does not hold any equity shares in the Target Company. She does not have any other interest or relationship with the Target 

Company or its Promoters, Directors or its Key Managerial Personnel. 
e)	� The Networth of PAC5 as on April 1, 2019, ` 4,19,46,841 (Rupees Four Crores Nineteen Lakhs Forty-Six Thousand Eight 

hundred Forty One only) and the same is certified by CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ 
& Associates, Chartered Accountants (FRN No. 017493C). PAC5 has sufficient liquid funds as on date to fulfill her monetary 
obligations under this Open Offer. 

f)	� PAC5 is the promoter of the Acquirer. However, PAC5 is neither the promoter of the Target Company nor does she hold any 
directorship in the Target Company or Acquirer.

g)	� She has not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act, 
1992 (“SEBI” Act) as amended or any of the Regulations made under the SEBI Act.

	 Other Details:-
•	 Acquirer and PACs are Persons Acting in Concert with each other for this Open Offer. 
•	 None of the Acquirer and PACs have been prohibited from SEBI from dealing in securities.
•	 All the PACs are family members and related to each other.
•	 �The Acquirers and PAC have not been categorized as a willful defaulter by any bank or financial institution or consortium thereof, 

in accordance with the guidelines on willful defaulters issued by the Reserve Bank of India.
•	 �Further, the Acquirers and PAC are not Fugitive Economic Offenders under Section 12 of the Fugitive Economic Offenders Act, 2018.
B.	 INFORMATION ABOUT THE SELLER
B.1	� The Acquirer and PACs have entered into Share Purchase Agreement(s) (“SPA(s)” or “the Agreement(s)”) with Mrs. Krishna 

Devi Sarda, M/s Sarda Agro Products Private Limited, Mr. Damodar Prasad Sarda and Mr. Siddharth Sarda (hereinafter referred 
to “Sellers”) dated April 03, 2019 for the acquisition of 3,86,000 fully paid-up equity shares (“Sale Shares”) of ` 10 each 
representing 22.37% of the existing total paid up equity share capital of the Target Company at a Price of ` 6.26 (Rupees Six and 
Twenty Six Paise Only) per share aggregating to ` 24,16,360 (Rupees Twenty Four Lakh Sixteen Thousand Three Hundred Sixty 
Only), subject to the terms and conditions as contained in the SPA(s).

B.2	� Mrs. Krishna Devi Sarda, W/o Mr. Damodar Prasad Sarda residing at V-8, Rajouri Garden, New Delhi-110027, belongs to the 
Promoter/Promoter Group and holds 85,000 equity shares representing 4.92% of the existing total paid up equity share capital 
of the Target Company. 

B.3	� M/s Sarda Agro Products Private Limited having CIN U74899DL1989PTC036010 and having registered office situated at 14, 
Shivaji Marg, New Delhi-110015, belongs to the Promoter/Promoter Group and holds 79,000 equity shares representing 4.58% 
of the existing total paid up equity share capital of the Target Company. The shares of the Seller are not listed on any stock 
exchange in India or abroad.

B.4	� Mr. Damodar Prasad Sarda, S/o Mr. Bal Chand Sarda residing at V-8, Rajouri Garden, New Delhi-110027, belongs to the 
Promoter/Promoter Group and holds 1,61,000 equity shares (including his joint holdings)representing 9.33% of the existing total 
paid up equity share capital of the Target Company. 

B.5	� Mr. Siddharth Sarda, S/o Mr. Damodar Prasad Sarda residing at V-8, Rajouri Garden, New Delhi-110027, belongs to the 
Promoter/Promoter Group and holds 61,000 equity shares representing 3.53% of the existing total paid up equity share capital 
of the Target Company. 

B.6	� Accordingly, upon completion of the sale and purchase of the shares under the SPA, the Sellers will not hold any equity shares 
in the Target Company.

B.7	� The Sellers have not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the 
SEBI Act, 1992 and subsequent amendments thereto or under any other regulations made under the SEBI Act, 1992. 

C.	 INFORMATION ABOUT THE TARGET COMPANY
C.1	� Sarda Proteins Limited (hereinafter referred to as “SPL”), was originally incorporated as Public Limited Company in the name 

of Sarda Protiens Limited on December 03, 1991 under the Companies Act, within the jurisdiction of Registrar of Companies, 
Rajasthan, Jaipur. The name of the company was later changed to “Sarda Proteins Limited” vide fresh certificate of incorporation 
dated 18th March 1992 issued by the Registrar of Companies, Rajasthan, Jaipur. The Corporate Identity Number of the Company 
is L15142RJ1991PLC006353. The Target Company belongs to the Sarda group.

C.2	� The current registered office of Target Company is located at G1-177 (A) Matsya Industrial Area, Alwar Rajasthan 301030 India. 
The target company has shifted its registered office from “E- 172 (A) Matsya Industrial Area, Alwar Rajasthan 301030, India” to 
“G1-177 (A) Matsya Industrial Area, Alwar Rajasthan 301030 India” on December 30, 2014. Except for the stated above there 
have been no change in the registered office of the Target Company in last 5 years.

C.3	� The Equity Shares are currently listed on BSE (Scrip Code: 519242) and are not suspended from trading on BSE. The ISIN of 
the Target Company is INE995U01011. The shares of the Company have been placed under Stage-2 of the Graded Surveillance 
Measure (GSM) on BSE. The Equity Shares are also listed on Calcutta Stock Exchange (Scrip Code: 29117) and is currently 
suspended from trading on Calcutta Stock Exchange. 

C.4	� The Equity Shares is frequently traded on BSE within the meaning of Regulation 2(1) (j) of the SEBI (SAST) Regulations for the 
period commencing on April 01, 2018 and ending on March 31, 2019 i.e. for twelve calendar months preceding the month in 
which the PA is issued.

C.5	� The Target Company is mainly engaged in trading of refined oil and mustard oil and some minor trading of Agro products like 
wheat, seasame seed, mustard seed, Guar seed etc. 

C.6	� The Promoter and Promoter group members of the Target Company are Mr. Damodar Prasad Sarda, Mr. Siddharth Sarda, Mrs. 
Krishna Devi Sarda and M/s Sarda Agro Products Private Limited.

C.7	� As on date of this DPS, the authorized share capital of SPL is ` 5,00,00,000 (Rupees Five Crore Only) comprising of 50,00,000 equity 
shares of ` 10 each. The total issued, subscribed and paid-up equity share capital of the Target Company is ` 1,72,59,000 (Rupees 
One Crore Seventy two Lakh fifty nine Thousand Only) comprising of 17,25,900 equity shares of ` 10 each. 

C.8	� The Board of Directors of the Target company comprise of the below mentioned person:-

NAME DIN DATE OF APPOINTMENT
Mr. Kailash Kumar Dhoot 00168546 30.01.2007
Mr. Rupesh Tambi 00191599 13.08.2018
Mr. Damodar Prasad Sarda 00763377 01.02.2007
Mr. Siddharth Sarda 00763412 28.08.2006
Ms. Vanita Bhanot 08189799 13.08.2018

C.9	 As on date of this DPS, there is no subsidiary or holding company of the Target Company. 
C.10	There has been no merger, de-merger and spin off in the last three years in the Target Company.
C.11	There are no outstanding warrants/ convertible securities or partly paid up shares in the Target Company. 
C.12	The brief financial information of the Target Company are as under:		   	                  (` in lakh)

Particulars Nine months ended 
December 31, 2018*

Year ended as on 
March 2018

(Audited)
March 2017

(Audited)
March 2016

(Audited)
Total Revenue 504.98 565.22 618.02 206.36
Net Income (PAT) (14.27) (33.08) (13.21) (15.37)
EPS (` per share) (0.83) (1.92) (0.77) (0.89)
Net Worth/ Shareholder’ Funds 9.11 10.11 12.19 13.30

	 �* As certified by Mr. Madan Lal Agarwal (Membership No 072854), partner of M/s Khetawat Agarwal & Co., Chartered Accountants, being statutory 
auditor of the Company having its registered office at Alwar.

C.13	�Acquirer or the Persons Acting in Concert with the acquirer are currently not on the Board of Directors of the Target Company.
D.	 DETAILS OF THE OFFER
D.1	� This Offer is being made, to all the public shareholders of the Target Company, other than the Acquirer and PACs and parties to 

the SPA, under Regulations 3(1) and 4 of SEBI (SAST) Regulations. 
D.2	� The Acquirer and PACs are making this Offer, pursuant to Regulations 3(1) and 4 of SEBI (SAST) Regulations, to acquire upto 

4,48,734 Equity shares of ̀  10 each representing 26.00% of the paid up equity share capital, as of the 10th working day from the 
closure of the tendering period, of Target Company (the “Offer Size”), at a price of ̀  6.26 (Rupees Six and Twenty Six Paise Only) 
per equity share aggregating to ` 28,09,074.84 (Rupees Twenty Eight Lakhs Nine Thousand Seventy Four and Eighty Four Paise 
Only) (“Offer Price”), payable in cash and subject to the terms and conditions as set out in the Public Announcement (“PA”), 
Detailed Public Statement (“DPS”) and Letter of Offer (“LOO”), that will be sent to the shareholders of the Target Company.

D.3	� The Offer would be subject to the receipt of statutory and other approvals as mentioned in Section VI of this DPS. In terms of 
regulation 23(1) (a) of SEBI (SAST) Regulations, 2011, if the statutory approvals are not received or are refused, the Offer would 
stand withdrawn.

D.4	� The Offer is not conditional on any minimum level of acceptance by the equity shareholders of the Target Company in terms of 
Regulation 19(1) of SEBI (SAST) Regulations and is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations.

D.5	� In terms of Regulation 23 of SEBI (SAST) Regulations in the event that any of the conditions stipulated in SPAs (detailed in Part 
II below - Background to the Offer) are not satisfied or are finally refused or are otherwise not met with for reasons outside the 
reasonable control of the Acquirer, this Offer shall stand withdrawn. In the event of such withdrawal, a Public Announcement shall 
be made within 2 (two) working days of such withdrawal, in the same newspaper in which this DPS has been published and such 
Public Announcement will also be sent to SEBI, BSE and to the Target Company at its Registered Office.

D.6	� As of the date of this DPS, the Manager to the Offer i.e. Hem Securities Limited, does not hold any equity shares in the Target 
Company. The Manager to the Offer further declares and undertakes that they will not deal in their own account in the equity 
shares of the Target Company during the Offer Period.

E.	� Under Regulation 25(2) of the SEBI (SAST) Regulations, the Acquirer and PACs does not currently have any intention to alienate, 
restructure, dispose of or otherwise encumber any assets of the Target Company or any of its subsidiaries in the succeeding 
2 (two) year period from the completion of this Offer, except in the ordinary course of business and other than as already 
agreed, disclosed and/or publicly announced by Target Company. The Acquirer and PACs undertake that they will not restructure, 
sell, lease, dispose of or otherwise encumber any substantial assets of the Target Company or any of its subsidiaries in the 
succeeding 2 (two) years from the completion of this Offer, other than in the ordinary course of business and other than as 
already agreed, disclosed and/or publicly announced by the Target Company, except with the prior approval of the shareholders 
of the Target Company through a special resolution passed by way of postal ballot.

F.	� Pursuant to completion of this Offer, assuming full acceptance to this Offer, the Shareholding of Acquirer along with the PACs 
in the TC, would be 52.71%, therefore the public shareholding in the Target Company will not fall below the minimum public 
shareholding requirement as per the Securities Contract (Regulation) Rules, 1957 as amended. The Acquirer and person acting 
in concert with acquirer undertakes that in case the public shareholding is reduced below the minimum public shareholding 
requirements they will take all necessary steps to facilitate compliances of the Target Company with the relevant provisions of the 
Securities Contract (Regulation) Rules, 1957 as amended, provisions of SEBI (Listing Obligations and Disclosure Requirement) 
Regulation, 2015 and the Regulation7(4) and 7(5) of the SEBI (SAST) Regulations and will reduce the non-public shareholding 
within the period mentioned therein.

II.	 BACKGROUND OF THE OFFER
1.	� This Open Offer is being made by the Acquirer and PACs to the equity shareholders of Sarda Proteins Limited, in accordance 

with Regulations 3(1) and 4 of the SEBI (SAST) Regulations, 2011 and other applicable provisions of pursuant SEBI (SAST) 
Regulations, 2011, which got triggered on account of following transactions (hereinafter referred as “Underlying Transactions”):

a)	� A Share Purchase Agreement dated Wednesday, April 03, 2019 between the Acquirer and the Sellers under which the Acquirer 
and PACs agreed to acquire 3,86,000 equity shares representing 22.37% of the existing total paid up equity share capital of 
the Target Company at a cash price of ` 6.26 (Rupees Six and Twenty Six Paise Only)per equity share aggregating to total 
consideration of ` 24,16,360 (Rupees Twenty Four Lakh Sixteen Thousand Three Hundred Sixty Only).

2.	� A summary of the salient features of the SPA, which are all subject to detailed terms in the SPA, include the following:
	 a. There is no non-compete fees separately payable to the Sellers.
	 b. The Sellers are the legal and beneficial owner of Equity Shares held by them.
	 c. �The Acquirer and PACs shall ensure compliance with the provisions of SEBI(SAST) Regulations, 2011.SPA may be terminated 

upon the occurrence of any of the following events:
 P	��The Parties hereto agree that if they fail to comply with the provisions of the Takeover Regulations, the SPA shall not be acted 

upon by the Acquirer and PACs and/or Seller.
 P	�The Parties hereto agree that if the Acquirer does not receive the necessary approvals and also subject to other statutory  

approvals as that may become applicable at a later date, the SPA shall not be acted upon.
 P	�The Promoter/Sellers breaching or committing any default under any provision of the SPA (including any breach or inaccuracy of 

its representations and warranties under the SPA).
3.	� The Acquirer and PACs will continue in the existing line of business of the Target Company and any subsequent change in the 

line of activity shall be affected after taking the necessary approvals. However, depending on the requirements and expediency 
of the business situation and subject to the all applicable laws, rules and regulations, the Board of Directors will take appropriate 
business decisions from time to time in order to improve the performance of the Target Company.

4.	� Pursuant to SPA, the Acquirer and PACs will have consolidated their holding and control in the Target Company and which has 
resulted in triggering of Regulation 3(1) and other applicable provisions of SEBI (SAST) Regulations, 2011.

5.	 The Offer is not as a result of global acquisition resulting in indirect acquisition of the Target Company.
6.	� The Acquirer and PACs, the Sellers and the Target Company have not been prohibited by SEBI from dealing in securities, in terms 

of directions issued under Section 11B of the SEBI Act, 1992 or under any other regulations made there under.
7.	� Mr. Babulal Data, Mr. Deepak Data, Mr, Ajay Data, Mrs. Nidhie A Data and Mrs. Ritika Data are the only Persons Acting in Concert 

with the Acquirer for the purpose of this Offer within the meaning of Regulation 2(1)(q) of the SEBI (SAST) Regulations, 2011.
8.	� As per Regulations 26(6) and 26(7) of SEBI (SAST) Regulations, 2011, the Board of the Target Company is required to constitute 

a committee of Independent Directors, to provide its written reasoned recommendation on the Offer to the Shareholders of the 
Target Company and such recommendations shall be published at-least two working days before the commencement of the 
Tendering Period in the same newspaper where the DPS of the Offer is published. A copy whereof shall be sent to SEBI, BSE, and 
Manager to the Offer and incase of a competing offer/s to the Manager/s to the Open Offer for every competing Offer.

III.	 SHAREHOLDING AND ACQUISITION DETAILS
	 �The current and proposed shareholding of the Acquirer and PACs with acquirer in SPL and details of their acquisition are as follows:

Details of 
Acquirer

M/s Ritika 
Vegetable Oil 

Private Limited
(Acquirer)

Mr.  
Babulal Data 

(PAC1)

Mr.  
Deepak Data

(PAC2)

Mr.  
Ajay Data
(PAC3)

Mrs.  
Nidhie A Data

(PAC4)

Mrs. 
 Ritika Data 

(PAC5)

Shares  % Shares  % Shares  % Shares  % Shares  % Shares  % 
Shareholding 
as of the date 
of PA

0 0.00 0 0.00 35000 2.03 25000 1.45 15000 0.87 0 0.00

Shares agreed 
to be acquired 
under SPA on 
date of PA

3,86,000 22.37 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00

Shares acquired 
between the PA 
date and the 
date of DPS

0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00

Shares to be 
acquired in the 
Offer [assuming 
full acceptance]

4,48,734 26.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00

Post Offer 
shareholding 
[assuming full 
acceptance] (On 
Diluted basis, as 
on 10th working 
day after closing 
of Tendering 
Period)

8,34,734 48.37 0 0.00 35000 2.02 25000 1.45 15000 0.87 0 0.00

IV.	 OFFER PRICE
a)	� The equity shares of the Target Company are listed and traded at BSE Limited. The Equity shares of the Company are also listed 

on the Calcutta Stock Exchange (CSE). They are however, currently suspended from trading on CSE.
b)	�� The equity shares of the Target Company are frequently traded,in terms of Regulation 2(1)(j) of the SEBI (SAST) Regulations on 

BSE. The annualized trading turnover of the equity shares traded during the twelve calendar months preceding April 2019, the 
month in which the Open Offer was triggered is as given below:

Name of the Stock 
Exchange

Total no. of equity shares traded during the 12 
calendar months preceding to October 2018

Total no. of equity 
shares listed

Traded Turnover (in terms of 
% to total listed shares)

BSE Limited 1,73,265* 17,25,900 10.04%
	 *Source: www.bseindia.com

c)	� The Offer Price of ` 6.26 (Rupees Six and Twenty Six Paise Only)per equity share of ` 10 each is justified in terms of Regulation 
8(2) of the SEBI (SAST) Regulations, after considering the following facts:

Sr. No Particulars Amount

a.
Highest Negotiated Price per share for any acquisition under the Agreement attracting the 
obligation to make an Open Offer 

6.26

b.
Volume weighted average price paid or payable by the Acquirer/PACs for acquisition during 52 
weeks immediately preceding the date of Public Announcement 

4.75

c.
Highest Price paid or payable by the Acquirer or PAC’s for any acquisition during 26 weeks 
immediately preceding date of Public Announcement. 

4.76

d.
Volume weighted average market price calculated as per Regulation 8(2)(d) for a period of 60 
trading days preceding the date of Public Announcement, if shares are frequently traded 

0.00

e.
The price determined by taking into account valuation parameters including, book value, 
comparable trading multiples, and such other parameters as are customary for valuation of 
shares of such companies

Not Applicable

�d)	� The Offer Price i.e. ̀  6.26 (Rupees Six and Twenty Six Paise Only)per equity share, being the highest of the parameters mentioned 
hereinabove, in the opinion of the Acquirer and Manager to the Offer, is justified in terms of Regulations 8(2) of SEBI (SAST) 
Regulations.The Offer Price is denominated and payable in Indian Rupees only.

e)	� There have been no corporate actions by the Target Company warranting adjustment of any of the relevant price parameters 
under Regualtion 8(9) of the SEBI (SAST) Regulations. 

f)	� As on date, there has been no revision in Offer Price or Offer Size. In case of any revision in the Offer Price or Offer Size, the 
Acquirer and PACs shall comply with Regulation 18 of SEBI (SAST) Regulations, 2011, which are required to be fulfilled for the 
said revision in the Offer Price or Offer Size. 

g)	� In case the Acquirer and PACs acquires or agrees to acquire any shares or voting rights in the Target Company during the offer 
period, whether by subscription or purchase, at a price higher than the Offer price, the offer price shall stand revised to the highest 
price paid or payable for any such acquisition in terms of Regulation 8(8) of SEBI (SAST) Regulations. However, the Acquirerand 
PACs shall not acquire any equity shares of the Target Company after the third working day prior to the commencement of the 
tendering period and until the expiry of the tendering period.

h)	� An upward revision to the Offer Price or to the Offer Size, if any, on account of future purchases/ competing Offer or otherwise, 
may be done, at any time prior to the commencement of the last one working day before the date of commencement of the 
Tendering Period of this Offer in accordance with Regulation 18(4) of the SEBI (SAST) Regulations. In the event of such revision, 
the Acquirer and PACs shall (i) make further deposit into the Escrow Account; (ii) make a Public Announcement in the same 
newspapers in which this DPS has been published; and (iii) simultaneously with the issue of such Public Announcement, inform 
BSE, SEBI and the Target Company at its Registered Office of such revision.

i)	� If the Acquirer and PACs acquires Equity Shares of the Target Company during the period of twenty-six weeks after the tendering 
period at a price higher than the Offer Price, then the Acquirer shall pay the difference between the highest acquisition price and 
the Offer Price, to all shareholders whose shares have been accepted in Offer within sixty days from the date of such acquisition. 
However, no such difference shall be paid in the event that such acquisition is made under another open offer as per the SEBI 
(SAST) Regulations, 2011, or pursuant to SEBI (Delisting of Equity Shares) Regulations, 2009, or open market purchases made 
in the ordinary course on the stock exchange, not being negotiated acquisition of shares of the Target Company whether by way 
of bulk / block deals or in any other form.

V.	� FINANCIAL ARRANGEMENTS
1.	� The Acquirer and PACs have made firm arrangement for the resources required to complete the Offer in accordance with the SEBI 

(SAST) Regulations, 2011. The acquisition will be financed through Internal/personal resources and no borrowings from banks 
/ FIs etc., is being made. The Acquirer and PACs have adequate resources to meet the financial requirements of the Offer.

2.	� Assuming full acceptance of this Offer, the total requirement of funds for this Offer is ̀  28,09,074.84 (Rupees Twenty Eight Lakhs 
Nine Thousand Seventy Four and Eighty Four Paise Only) (“Offer Consideration”).

3.	� CA Vaibhav Agarwal (Membership No. 402984) partner of M/s. VANJ & Associates, Chartered Accountants (FRN No. 017493C), 
having their office at 71-A Vivek Vihar, New Sanganer Road Jaipur - 302019, India, has certified and confirmed that the Acquirer 
has sufficient liquid funds to meet the financial obligations for the Open Offer under SEBI (SAST) Regulations, 2011.

4.	� In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has opened an Escrow Account in the name 
and style of “SPL OPEN OFFER HSL ESCROW A/C” with HDFC Bank Limited, having is branch at HDFC Bank, Ashok Marg, 
C-scheme, Jaipur – 302001 (“Escrow Bank”) and have deposited an amount of ` 7,02,300 (Rupees Seven Lakhs two thousand 
and three hundred only) in cash which represents at least 25% of the Offer Consideration.

5.	� Acquirer and PACs have duly empowered and authorized, Hem Securities Limited i.e the Manager to the Offer, to operate and 
realize the value of the Escrow account in terms of SEBI (SAST) Regulations.

6.	� Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirer to implement the Offer in accordance 
with the SEBI (SAST) Regulations. Further, the Manager to the Offer confirms that firm arrangement for funds through verifiable 
means, to fulfill the Offer obligations are in place.

7.	� In case of any upward revision in the Offer Price or the Offer Size, the Acquirer shall deposit additional funds in the Offer Escrow 
Account as required under the Regulation 17(2) of the SEBI (SAST) Regulations, 2011.

VI.	 STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER
1.	� To the best of knowledge of the Acquirer and PACs, as of the date of this DPSthere are no statutory approvals required to acquire 

the equity shares tendered pursuant to this Offer. However, if any other statutory approvals are required or become applicable 
prior to completion of this Offer, this Offer would be subject to the receipt of such other statutory approvals that may become 
applicable at a later date.

2.	� If the holders of the Equity Shares who are not persons resident in India (including NRIs, OCBs and FIIs) had required any 
approvals (including from the RBI, the FIPB or any other regulatory body) in respect of the Equity Shares held by them, they will 
be required to submit such previous approvals, that they would have obtained for holding the Equity Shares, to tender the Equity 
Shares held by them in this Offer, along with the other documents required to be tendered to accept this Offer. In the event such 
approvals are not submitted, the Acquirer and PACs reserve the right to reject such Equity Shares tendered in this Offer.

3.	� If any of the statutory approvals, are not met for reasons outside the reasonable control of the Acquirer and PACs, or in the event 
the statutory approvals are refused, the Acquirer and PACs, in terms of Regulation 23 of SEBI (SAST) Regulations, shall have 
a right to withdraw this Offer. In the event of withdrawal, a Public Announcement will be made within 2 working days of such 
withdrawal, in the same newspapers in which this DPS is published and such announcement will also be sent to SEBI, BSE and 
the Target Company at its Registered Office.

4.	� Subject to the receipt of statutory approvals (if any), as the case may be, the Acquirer and PACs shall complete all procedures 
relating to this Offer within 10 working days from the date of Closure of the Tendering Period to those Equity Shareholders whose 
share certificates and/or other documents are found valid and in order and are accepted for acquisition by the Acquirer. 

5.	� In case of delay / non-receipt of any statutory approval in terms of regulation 18(11) of the SEBI (SAST) Regulations, SEBI may, 
if satisfied that delay/ non receipt of the requisite statutory approvals was not attributable to any willful default, failure or neglect 
on the part of the Acquirer and PACs to diligently pursue such approvals, grant extension of time for the purpose of completion 
of this Offer, subject to the Acquirer and PACs agreeing to pay interest to the equity shareholders, who have accepted the open 
offer, for the delay as may be specified by SEBI.

VII.	 TENTATIVE SCHEDULE OF ACTIVITY

Sr. No. Nature of Activity Day and Date#

1. Date of Public Announcement Wednesday, April 3, 2019
2. Date of publication of the DPS Wednesday, April 10, 2019
3. Last date of filing Draft Letter of Offer with SEBI Thursday, April 18, 2019
4. Last date for Public Announcement for competing offer(s) Tuesday, May 07, 2019
5. Identified Date* Thursday, May 16, 2019
6. Date by which Final Letter of offer will be dispatched to the Shareholders Thursday, May 23, 2019
7. Last date for upward revision of Offer Price and/or Offer Size Wednesday, May 29, 2019

8.
Date by which the committee of Independent Directors of the Target Company shall give 
its recommendations

Tuesday, May 28, 2019

9. Offer Opening Public Announcement Wednesday, May 29, 2019
10. Date of Commencement of Tendering Period (Offer Opening Date) Thursday, May 30, 2019
11. Date of Closing of Tendering Period (Offer Closing Date) Thursday, June 13, 2019

12.
Last date of communicating the rejection/ acceptance and completion of payment of con-
sideration or refund of Equity Shares to the Public Shareholders of the Target Company.

Thursday, June 27, 2019

13. Last date for issue of post-offer advertisement Thursday, July 04, 2019
	 �(*) �Date falling on the 10th working day prior to the commencement of the tendering period, for the purposes of determining the public shareholders of the 

Target Company to whom the Letter of Offer shall be sent.

	� (#) The activity schedule has been prepared assuming April 29, 2019, Monday as Holiday on account of General Elections (Lok Sabha)

VIII.	 PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER
�1.	� All the Public Shareholders except the parties to the Share Purchase Agreement, whether holding the Equity Shares in physical 

form or dematerialized form are eligible to participate in this Offer at any time during the tendering period for this Offer.
2.	� Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target Company on 

the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who have 
not received the Letter of Offer, may also participate in this Offer.

3.	� The Open Offer will be implemented by the Acquirer and PACs through stock exchange mechanism made available by the Stock 
Exchanges in the form of separate window (“Acquisition Window”) as provided under the SEBI (SAST) Regulations and SEBI circular 
CIR/CFD/POLICY/CELL/1/2015 dated April 13, 2015 and SEBI Circular CFD/DCR2/CIR/P/2016/131 dated December 09, 2016 and 
BSE notice no. 20170202-34 dated February 2, 2017 and notice no. 20170210-16 and 20170210-23 dated February 10, 2017.

4.	� The shares of the Target Company are listed at BSE & CSE. The Acquirer and PACs intend to use the Acquisition window Platform 
of BSE Limited for the purpose of this offer and for the same BSE Limited shall be the Designated Stock Exchange for the purpose 
of tendering Equity Shares in the Open Offer. Further, Separate Acquisition Window will be provided by the BSE Limited to facilitate 
placing of sell orders. The Selling members can enter orders for demat shares as well as physical shares.

5.	� The Acquirer and PACs have appointed Hem Securities Limited (“Buying Broker”) as its broker for the Open Offer through 
whom the purchases and settlement of the Offer Shares tendered under the Open Offer shall be made during the Open Offers. 
The contact details of the Buying Broker are as mentioned below:

Hem Securities Limited
203, Jaipur Tower, M.I.Road, Jaipur 302001

Contact Person: Mr. Saurabh Kasliwal 
Tel. No.: 0141 4051000 | Email Id: saurabh.k@hemsecurities.com

6.	� All Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to approach their respective 
stock brokers (“Selling Broker”) within the normal trading hours of the secondary market, during the tendering period.

7.	� A separate Acquisition Window will be provided by the BSE to facilitate placing of sell orders by the Shareholders who wish to 
tender their Equity Shares in acceptance of the Offer. The Selling Broker can enter orders for dematerialized as well as physical 
Equity Shares.

8.	 No indemnity is needed from unregistered Public Shareholders.
9.	� The process of tendering Equity Shares by the Equity Shareholders holding demat and physical Equity Shares, will be separately 

enumerated in the Letter of Offer.
IX.	 DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER OF OFFER.
X.	 OTHER INFORMATION
•	 �The Acquirer and PACs, accepts full responsibility for the information contained in the Public Announcment, this DPS and also 

accept responsibility for each of their obligations as laid down in the SEBI (SAST) Regulations and subsequent amendments 
made thereof.

•	 �The Acquirer and PACs have appointed Hem Securities Limited as Manager to the Offer, pursuant to the Regulation 12 of SEBI 
(SAST) Regulations. 

•	 �The Acquirer and PACs have appointed Link Intime India Pvt. Ltd (U67190MH1999PTC118368) as the Registrar to the 
Offer, having its Office at C-101, 1st Floor, 247 Park, L.B.S Marg, Vikroli (West), Mumbai 400 083, Contact Person:  
Mr. Sumeet Deshpande, Tel No.:+91 022 49186200, Fax No.: +91 022 49186195, Email: sardaproteins.offer@linkintime.co.in,  
Website: www.linkintime.co.in, SEBI Registration No: INR000004058.

•	 �A copy of Public Announcement (“PA”), Detailed Public Statement (“DPS”) and the Letter of Offer (“LOO”) (once filed) 
would also be available at SEBI website: www.sebi.gov.in

THIS DETAILED PUBLIC STATEMENT IS ISSUED BY MANAGER TO THE OFFER

CIN: U67120RJ1995PLC010390
904, A Wing, 9th Floor, Naman Midtown, Senapati Bapat Marg, Elphinstone Road, Lower Parel, Mumbai - 400 013 

Contact Person: Mr. Anil Bhargava
Tel No.: +91-022 - 49060000 | Fax No.: +91-022-22620061 | Email: ib@hemsecurities.com

SEBI Registration No.: INM000010981

For and on behalf of Acquirer and PAC
Acquirer 

For Ritika Vegetable Oil Private Limited
Sd/-

(Mr. Deepak Data) 
Director 

DIN: 01672415

PAC1
Sd/-

(Mr. Babulal Data)

PAC2
Sd/-

(Mr. Deepak Data) 

PAC3
Sd/-

(Mr. Ajay Data)

PAC4
Sd/-

(Mrs. Nidhie A Data)

PAC5
Sd/-

(Mrs. Ritika Data)

Place: Jaipur						       	       Date: Wednesday, April 10, 2019

SARDA PROTIENS LIMITED 
DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF 

Registered Office: G - 1 - 177 (A), Matsya Industrial Area, Alwar, Rajasthan - 301030 
CIN No.: L15142RJ1991PLC006353

In terms of Regulations 3(1) and 4 read with Regulations 13(4), 14(3) & 15(2) of the SEBI 
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011

Raka


